


last date for submission of the application forms.
Applicants, state so long on their claims to as ex-casual
workers, are pending, the respondents cannot fill in
Group ‘D', vacancies, from open market. They had earlier
filed one OA No.1000/91, which this Bench disposed of
vide order dated 22.4.1992 (Annexure-A-3) directing the
respondents te consider the casses of the applicants for
regularization, 1in case such regularization doss not
affect other enployees. In compliance of those
directions, the respondents issuad  order dated
16.10.1992, saying that their regularization was not
possible since 66 senior ex-casual workers were still

waiting for re-sngagement or regularization.

- 3. Shri P.Mathur, counsel for the respondents has drawn
i «the attention of the Bench towards the ages of the
applicants, which according to the material on record,
I are close to above S0 or more than that. Learned counssl
for the respondents says that in view of the decision
dated 3.8.2006 Hom'ble High Court in Writ Petition
' No.21799/06 Union of India & ors. V. Ajay Kumar and
others, this Tribunal cannot 'give direction for
absorbing/regularizing such over-aged persons.

| 4. Learned counsel for the applicants subnits that the
ages of the applicants at present will not come in the
way of getting the directions for regularization or for
& regularization. He says that the applicants have had been
» litigating since 1991 and if during the course of this,
they have creossed the upper age limit, so fixed by the
respondents for reengagement of Ex-Casual Worker, the
applicants cannot be denied reqularization or absorption

on the ground that they have crossed the upper age limit,
5. ~After having considered the respective submissions,

I am of the wvisw that the OA is not worth admission.
Evidently the applicants have crossed the upper age limit







